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FIFTEENTH KERAII\ LEGISLAIIVE ASSEMBLY

NINTH SESSION

BT'LLETIN PART - II

AUGUST 08,2023

No: 414

The Kerala Thxadon Lsws (Ammd-Eent) Bill. 202i!

. Recommendation of tte Govemor

' 
The Govemor has made necessar5r recpmmendation under Article

207 (1) of the Comtitution of India in respect of the above Bill.

A.M. Basheer,

S€eetary.


